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SHRI D. N. PATODIA : The hon.
Minister has said that Government would
welcome the forcign money owned by
Indians abroad. In spite of this welcome,
there is positively something which is hinder-
ing these people from coming to India.
May 1, therefore, know whether this is the
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only condition that those foreigners who arc
of Indian origin will not be permitted to
take their money back or whether there are
some other conditions also 7 In this
context, may I also know the specific types
of facilities apart from this which werc
demanded by these investors ?

SHRI MORARIJI DESALI : As far as 1
can understand, the only difficulty is that
stands in the way of these people is that
they seem to be earning much better in
London where they are investing this, and
they want that I must assure them that they
will earn better than that here, which
assurance I am not able to give.
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WELFARE
AND IN THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
MUTHYAL RAO) : (a) No, Sir. Such a
general statement is not warranted by the
circumstances.

(b) The question of Government taking
special steps in this context, therefore,
does not arise.

The Government, however, have been
taking cffective steps for the ametioration
of the welfare of Scheduled Castes and
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Scheduled Trides as evavisaged in the Cons-
titution of India. So far, nearly Rs. 14 crores
bave been utilised from the backward
classes sector alone on the welfare of Harijans
and Adivasis in Andhra Pradesh,
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SHRI P. ANTONY REDDY : I regret

that the hon. Member is indulging in a
generalisation based on a single, particular,
individuul case. Actually, the Andhra
Pradesh Government is providing consider-
able facilities for the educational uplift and
rehabilitation of Adivasis. Are Govern-
ment aware that the Andhra Govern-
ment is giving such facilities and is
trying to do its best for the improvement
of the lot of Harijans and Adivasis ?

SHRI MUTHIYAL RAO : I am thank-
ful to the hon. Member for giving the infor-
mation.
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MR. SPEAKER : This is about Andhre
only; he cannot roam about the whole of
India.
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SHRI HEM BARUA : Since the Reddis
and the Khammas are supposed to be the
ymost dominating community in Andhra
Pradesh and it is under the dispensation of
these communities that the Harijans and the
Adivasis ate suffering like anything, there
is an invitation to Father Ferrer......

MR. SPEAKER : That is the complaint
of Mr. Sheo Narain also here.

SHRI HEM BARUA :....to come and
among these people, which is the right
thing to do. I should say that this is a sad
commentary on the activities of the Govern-
meat. In that context, may I know what
special steps do the Government propose
to take to bring the Harijans and Adivasis
to the level of Reddis in Andhra Pradesh?

SHRI S. M. BANERIJEE ! I have heard
the hon. Deputy Minister with rapt attention
and he said that there was nothing wrong in
Andhra Pradesh about the Harijans. After
the Thimma Reddi episode, is it a fact that
all the newspapers in Andhra, both the
English and the Telugu newspapers, which
highlighted the point how Thimma Reddy
behaved or how the boy was burnt, were
punished and declared by the Andhra
Government as communal papers ? I
should like to know whether it is a fact that
the accused who was responsible for the
‘burning of the boy and the march of certain
Harijan naked women....

SHRI MUTHYAL RAO : That is untrue;
it is not a fact.

SHRI S. M. BANERIJEE : I always listen
to him patiently even if he says untrue
things.

1 want to know the circumstances leading
to the acquittal of the person who was said
to be responsible for marching these ladies
naked. Has the Government appealed
against that decision of the court ?

SHRI MUTHYAL RAO : I cannot answer
this because I have already said that the
Government of Andhra Pradesh had taken
the necessary steps and they had gone to
the court and it is for the court to decide.
1 do not know whether the Government
of Andhra Pradesh is going to appeal.

SHRI SHIVAJIRAO S. DESHMUKH 1
‘Will the hon. Minister be pleased to confess
honestly before this House that the experience
of the working of the last twenty years of the
Harijan Welfare fund has proved that these
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funds had been appropriated by the self-
proclaimed Harijan leaders at all levels
belonging to all parties and had not gone to
the welfare of the Harijan communities with
the result that there is tremendous dissatis-
faction among the entire Harijan community
on the administration of the Harijan social
welfare schemes. In view of this do Govern-
ment propose to make Harijan welfare a
central subject ?

SHRI ASOKA MEHTA : No, Sir. What
we are trying to do is that the Scheduled
Castes and Tribes should have their legiti-
mate share in the general welfare programm-
es. In the Fourth Plan attempts are being
made to earmark certain proportion from the
general development programmes for the
Scheduled Castes and Tribes, over and
above the special funds allotted for them.

SHRI E. K. NAYANAR : [As disciples
of Mabatma Gandhi, they are indulging .
in the kicking and burning of Harijans in
Andhra.. . .(Interruptions.) I want to
know whether a number of police camps
were instituted in the Srikakulam, Kha-

- mmam and Nalgonda districts, hunting the

tribal people, and appropriating their land,
and whether the Government will take any
serious steps to redress the grievances of the
Harijans. May I also know, if the Minister
is so impatient, whether the truth of the
situation about the Harijans in Andhra
Pradesh will come beforc parliament ?

SHRI MUTHYAL RAO : As far as the
Andhra Pradesh Government is concerned,
we will request them to send us a report
about the police camps. As far as the con-
ditions of the Harijans are concerned, I have
explained to him that we, thc Central Govern-
ment, are going to take care about it, and at
the same time, there is a certain amount of
money being misused; for example, his
own Government in Kerala and some of the
State Governments are misusing the amount,

SHRI E. K. NAYANAR : You come to
Kerala,

SHRI MUTHYAL RAO : I know; they
are misusing certain amounts,

SEVERAL HON. MEMBERS : rose—
(Interruption).

MR. SPEAKER : Order, order. Hon.
Members will kindly sit down.

SHRIE. K. NAYANAR: It is an insioua-
tion on Kerala
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SHRI A. SREEDHARAN : He should
not make such a remark. Let him withdraw
it. (Interruption)

SEVERAL HON. MEMBERS : rose—

SHRI A. SREEDHARAN : He must
withdraw the statement.

MR. SPEAKER : All of you will kindly
sit down.

SHRI SHEO NARAIN : Rose—

MR. SPEAKER : You should also sit
down, Mr. Sheo Narain. Now, insinua-
tions are wrong, whether they are thrown
from that side to this side or from this side
to that side of the House. I have been
appealing to all hon. Members. (Interrup-
tion) Will you kindly sit down now ?
Insinuations are bad. Therefore, may I
request the senior Cabinet Minister to say
what the position is ?

SHRI ASOKA MEHTA : There is no
desire to cast aspersion on any State Govern-
ment, I can assure you.

SHRI RANGA : What did he say ?

MR. SPEAKER : It is wrong to cast
aspersion against any State Government.

ot sew fagrdt wogat ;o
SIEAT T A ISAT ATGATE | IqHT
T AW ¥ gEH g | Ay wgew A
T Y §TLTF ST FIHIT I ATAT
o & fF ag it ¥ fau fag w@
7 FT TR FT @ | T W AR
& TN AT FY ForTore ¥ AT qEHAT Y |

MR. SPEAKER : Order, order. Shri
Tridib Kumar Chadhuri.

SHRI H. N. MUKERJEE : Sir, on the
point raised by Shri Vajpayee..

MR. SPEAKER : That is what I said.
The Deputy Minister said something, and
the senior Minister said, no, there is no
insinuation against any Government. It
is wrong.

AN HON. MEMBER : Expunge it.
(Interruption)

MR. SPEAKER : Therefore, there is no
expunging it; it does not ariso nor is it
unparliamentary or something like that.
It does not arise.

SHRI VAJPAYEE : The hon. Minister
can withdraw the remark.

MR. SPEAKER : It has been corrected.
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it ew fagrt aragy, « &1 F S
Far g i welY Agea F fomad ariaré
H § frrrer fog o

SHRI H. N. MUKERIJEE : Sir, excuse
me..

MR. SPEAKER : The senior Minister
has corrected it.

SHRI H. N. MUKERJEE : Here is a
Deputy Minister who said very clearly and
categorically that some State Governments
are misusing the money, and just before
that, he had made reference to a particular
State Government. The senior Minister
said later on that no insinuation was intended.
This is a  categorical assertion—no
insinuation—and should it remain on record ?

MR. SPEAKER : I have studied very
clearly the powers of the Speaker about
expunging from the record.

AN HON. MEMBER : Let him withdrat
the remark. .

SHRI E. K. NAYANAR : He must
withdraw the remark. (Interruption)

SHRI VISWANATHA MENON : The
Deputy Minister is a liar. (Interruption).

MR. SPEAKER : We have had enough
of shouting. Shouting alone is not going
to solve any problem. I asked the senior
Minister whether he would correct it if thece
is no truth in it. It is a question of fact
rather they can say, here is the money
given for this purpose. Here is the money
spent. They can collect the details and
then place it on the Table without any
insinuation,

SHRI ATAL BIHARI VAJPAYEE : Are
they prepared to do it ?

MR. SPEAKER : Even now I would
request the senior Cabinet Minister to
look into it and see how much moncy was
allotted and whether that money was spest
for this purpose or for something olsc.
These facts may be given to this Housc
and then we can judge whether the insinua-
tion was really correct or not.  Sitting in the
Chair, I cannot condemn anybody. On
behalf of the whole House, I roquest the
senior Cabinet Minister to collect the infos-
mation and place it before the House.

SHRI ATAL BIHARI VAIPAm :
You should direct him, not request him.





